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OFFICIAL GAZETTE — GOVT. OF GOA
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1982

on 07-08-2023 and assented to by the

Governor of Goa on 05-09-2023, is hereby

published for the general information of the

public.

D. S. Raut Dessai, Joint Secretary (Law).

Porvorim, 8th September, 2023.

–––––––

The Goa Public Premises (Eviction

of Unauthorised Occupants)

(Amendment) Act, 2023

         (Goa Act No. 33 of 2023) [5-9-2023]

AN

ACT

further to amend the Goa Public Premises

(Eviction of Unauthorised Occupants) Act,

1988 (Goa Act No. 22 of 1988).

BE it enacted by the Legislative Assembly

of Goa in the Seventy-fourth Year of the

Republic of India as follows:—

1. Short title and commencement.— (1) This

Act may be called the Goa Public Premises

(Eviction of Unauthorised Occupants)

(Amendment) Act, 2023.

(2) It shall come into force at once.

2. Amendment of section 2.— In the Goa

Public Premises (Eviction of Unauthorised

Occupants) Act, 1988 (Goa Act No. 22 of

1988), in section 2, in clause (e), in sub-clause

(2), after item (v) the following item shall be

inserted, namely:—

“(vi) premises belonging to or vested in

the Administration of Comunidade, Central

Zone, or  the Administration of Communi-

dade, North Zone, or the Administration of

Communidade, South Zone”.

SANDIP JACQUES,

Secretary to the

Secretariat, Government of Goa,

Porvorim–Goa. Law Department

Dated: 08-09-2023.  (Legal Affairs).




